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.APPEI|DE(-7-A

SCHEUE I.OR SELECTION AITD APFOITTUEI{T OF LITW

RESEARCHERA IN THE CEI{TRE FORWDICIALARCIIIVES OT

ODISIIA II.E JUDICIAJ, HtaTOff PRG'PCT OF TIIE HIGH COI'RA OT
oRrssAl

[see Rulc. s(6]l

Whereas, sanction of posts of l,aw Researchers on fixed

honorarium basis, for their engagement in the Centre for Judicial

Archives of lcha_ll.e J-udlcjal Histpry Projgct qf the Higlr Court oI-

With a view to prescribing the qualification and method of

selection, brief job chart, general condition of job etc. the "Scheme for

Selection and .Appointrnent of Law Researchers in the establishment of

the High Court of Orissa to work in the Judicial History Project of the

High O.urt of Orissa is hereby framed;

1. TITLE- The scheme shall be herein after called as "Scheme for

Selection and Appointment of Law Researchers in the Centre for

Judicial Archives of Odisha (i.e Judicial History Project of the High

Court of Orissa)" under the establshment of the High Court of Orissa

and shall come into force on tJ.e date of its publication in the Offrcial

Gazctte.

2. DEFII|ITIOIIS: Unless there is anything repugnant in ttre subject

or context;

(i) 'Centre" means Centre for Judicial Archives of Odisha;

(iil "Chief Justice" means the Chief Justice of the High Court of

Orissa;

(iii) 'Committee" means the RRDC Committee of the High Court of

Orissa;

Orissa) under the establishment of the High Court of Orissa, has been

issued by the Government of Odisha, with a view, that thc attached Law

Researchers may assist Director-cum-OSD and other oltcials of the

Centre in the day-to-day work by researching and analyzing law, case

law, reports, rulings, collection of historical judicial documents and

records.



(iv) "Director"

Archives;
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means the . Dkector-cum-Oftcer on Special Duty,

(v) "Law Researcher" means the person to assist Director-cum_OSD

and other olficials of rhe eentre in the day-to-day work by
researching_ and, analyzrng law, case law, reports, rulings,
collecfon of historical judicial documents and records;

."projecf -eans tle Uuaicla mstory project of the High Court of
Orissa;

(vii) "Schedule" means Schedule attached to this Scheme;

(viii) "Website" means oficial website of the High Court of Orissa as

may be updated from time to time. (At present it is

ll,tto: / /orissahiehcourt.nic.in )

(ix) "Universities / Colleges / institutions' shall mean the

Universities / Colleges / Institutions established by law in India;

(x) "Recrui', ent Cell' meaas the Recruitrnent Cell of the High Court

of Orissa.

(xi) oRegistrar (Examination)' means the Registrar (Examination) of

the High Court of Orissa;

(xu) "Registrar General" means the Registrar General of the High Court

of Orissa.

3. TERM A$D NATURE OF'EI{GAGEMENT:

(D [,aw Researcher shall be engaged on purely temporary arrd

contractual basis for a terrn of two years with a fixed monthly

honorarium subject to his/her performance to the satisfaction of the

RRDC Committee; such engagement shall not entail the person

concerned to claim any regular appointment.

(iD Premature discharge of a [.aw Researcher without any notice or

arry compensation sha.ll be lawful, provided that the Committee makes

a recommendation in writing to the Chief Justice.

(iii) A Law Researcher intending to leave the assignment premahrrely

shall be required to give prior notice of one month.

(vi)



4. AGE AITD ITATIOI{ALITY

(D A cd'tidate must not have crosscd the age of 45 yeats on lst

January preceding trr.-.last date fixed for submiseion of the application.

(iD The candidatc rnust be a auiln of lndia-

5. ELIGIBILNY CONDITIOI{S & QUALIFICATIOT{S:

(i) From out of the 4(four) sanctioned posts of Law Researcher, two y3sts

shall be filled up by the candidates with a law background and two

posts shall be frlted up by thc candidates with a history background.

(ii) A candidate from the law backgror:nd must have completed LLB

degree/LlM degree from any recogrrized Universities/Colleges/

lnstitutions .

(inl A candidate from the history background must have completed

Post Graduate degr* I or any higher degree in history from any

recognizcd Universities/Colleges/ lnstitutions.

(19 A candidate must have good working knowledge of computers. A

Candidate with 3 years practice/work and/or teaching experience

would be preferred.

(") A candidate should not have been convicted or involved in any

pending criminal case.

6. CHARACTER

A candidate must be a person of integrity, honesty and good

moral character, for which the candidate will submit certificates of two

responsible lrcrsons, at the time of submitting thc application.

7. UETHODOFAELECTION

(i) The advertisement inviting application for temporary and

contractual engagement of [,aqr Researchers shall be published in
at least two widely circulated newspapers, one of which must be in

the regional language and also be uploaded in the website of the

Court.

(ii) Interested candidates may apply to the Registrar (Examination) of

t}re High Court of Orissa in the application form under Schedule-l
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indicating their willingness to work in the Judicial History project

of the High Court of Orissa.

(i4 The application form can be downloaded from the website, arrd it
must be accompanied with the copies of documents, as

enumerated in that form.

(iv) Simulbneous to publication of advertisement, Registrar,
Universities / Colleges / Institutions may also be intimated about
the requirerient, requesting to forward applications of willing
candidates, along with a recommendation.

The applications so received shall be scrutinized by the

Recruitment Cell of the

High Court and app all respects shall be

("i)

placed before the Committee.

There shall be a seiection of candidates as per the modalities to be

fixed by the Committee comprising a written test and ilterview as

per the modalities.

The Selection shall be made in order of merit in the selection test.

The Committee, on completion of the selection test, shall prep€fe a

select list of candidates double t]:e number of vacancies in order of

merit and recommend the names of the candidates equal to the

number of vacancies to t}te Chief Justice for their engagement as

Law Researchers. The select list shall remain valid for a period of

one year and the names of the remaining candidates can be

considered for engagement, in case vacancy accrued during the

period of validity of the select list subject to the continued

requirement of the Court.

On t]:e basis of the recommendations of the Committee ald the

frnal decision taken by the Chief Justice, the formal engagement

order shall be issued by the Registrar General of the Court.

('u)

("iii)

(i")

8. HONORARTIM:

(D The Law Researchers shall be paid frxed honorarium of

Rs.3O,000/- (Rupees Thirty thousand) per month or such higher

amount as may be prescribed by the State Government from time to

t1me.
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9. A?TEI{DAIICE AND LEAVE:

(D A Law Researcher shall be entitled to one casual leave on

completion of one calendar month; unavailed casual leave will

accumulate u till end of the calendar

(ii) The Director- cum-OlEcer on Special Duty, Archives, shall

sanction the leave; leave account and account of attendance shall be

maintained in the office of tJre Centre: the cfit-c shaii send intimation of

1;a':: ai..i number of days worked in each calendar month to the Bill

Section, for prepailmg bill of honorarium.

10. DUTIES OF LAW RESEARCHERS:

(i) To assist the Director in processing, documenting and accessing

archiva-l collections,

(iD To assist the Director in researching and responding to copyright

and ownership issues.

(iii) To coordinate and facilitate use of the archives.

(iu) To ensure accurate and up-to-date inventories and reconciliation

of archival collections according to recognized archival standards.

(v) To assist the Director and the Committee in creation, development

and implementation of collection management poiicies; Archive

procedures and preservation planning,

(vi) To implement current procedures and develop nen' procedures for

archival collections.

(vii) To generally assist ttre Director in the research project.

(viii) To perform other works of the Centre for Judicial Archives as and

when assigned.

1I. DUTYHOURS:

The Law Researcher shall attend the office of the Centre on every

(iD Proportionate reduction of honorarium shall be made for

unauthorized abscnce and for absence beyond the permissible period of

leave.



working day and remain present throughout the working hours of the
Centre. The law Researchers nay tre required to attend the ollice of the
Centre, even on Gazntted llncal holidays as and when required.

12. ?RAIITItrG:

The newly inducted Law Researchers shall undergo orientation
training at the Odisha State Judicial Academy.

13. COITDUCT DI'RII{G AND A"FTER TERI OFASSIGITTEI{T:

0 A Law Researcher shall maintain devotion to duty, and a high

standard of moral reputation and integrity commensurate with the

responsibilities entrusted during the term of assignrnent. The l.aw

Researcher will not disclose any fact which comes to his/her knowledge

on account of srrch official assignment and shall ensure ttrat no

information document or zrny other thing is leaked out because of

his/her mishandling of papers, deliberations with others, or in any

other manner during or after completion of term of assignment, unless

such disclosure is legally required in discharge of lawful duties.

(iD The Law Researcher will not accept any other assignment during

term of assigrr.ment as l,aw Researcher.

(iiD The Law Researcher will not leave headquarter without seeking

permission from the Director of the Centre.

(iv) The Law Researcher will not avail leave without getting it

sanctioned. In any case of emergency, he/she will immediately contact

and convey tie Director, of hie/her inability to attend office.

(v) The Law Researcher shall abide by such other Rules and

conditions of services as may be prescribed by tJ:e Chief Justice.

14. IIIDERTAIIII{G:

Before taking over assignment, the Law Researcher shall submit

an undertaking in format, as prescribed in Schedule II, before the

Registrar General of the High Court of Orissa.

15. CERTIFIQATE:

(r) On successful completion of term of assignment, a certificate by
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the Registrar General shall. be issued, in form as is prescribed in

Schedule IiI.

(iD If the assignmcnt is terminated befote completion of original term,

due to pre-mature discharge by the High Court, or due to voluntary

gving up assignment, by person concemed, no such certificate shall be

given.

16. POWER TO REMOVE DIFFICULTIES:

(a) ltre Chief Justice shall have the power to remove diJliculties in
implementation of this Scheme.

(b) If any dispute arises involving interpretation of this Scheme, the

decision of the Chief Justice shall be final.

BY ORDER OF THE CHIEF JUS?ICE

SIIUAT KT'UAR UISHRA

RDGTSTRAR (JUDICTAT)



ORISSA IIIGH COURT, CUTTACK

Adv. No.

SCHEDULE _ T

Law Researcher
1 . Name of Applicant

2. Date of Birth

3. Sex (Male/Felnale)

F\rll Name of Father/ Husband:

Present Postal Address:

7. Permanent Addfess:

8. Educational Qualification:

Name

of
ExaB

Passed

9. Do you have knowledge of Computer Operation?(Yes/No)

(a) Whether you have undergone ary ceftificate/diploma course in

computer operation from a recogni"€d 6:stitute? Please give

particulars:

10. Are you married?

If so do you have more than one spouse living or married a
person having a spouse

Space for

Photograph

6

livins?

l{ame of
InstitutioD
/College

Ilamc of
Board/

Uaivers

itv

Year of
P&ssirg

TotrI r
Marks

ned
obtai

Ma
k

Pcrcent
age of
Marhs
Obtaiue
d

11

___- a. Netionality

Datc of
errolment
in the Bar
Couacll ln
case of
practicitrg
Advocate
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11. Whetler you were earlier engaged as Law Researcher, If so,

details

Place:
Date: Signature

of APPlicant

lelei
_ _l-_Canrlidatec chnrrld affix a latast cglpDfed fhotngraph in passport

size with his/her own signature thereon and duly self attested at the

space provided in the application.

2. The envelope containing application should be marked
.AppLIcATtot{ loR TrrE FosT oF I"aw REaEARCHER,2O..-.-,

3. Envelope shall contain only one application forrr. An envelope

containing more tihan one application forrn shall stand rejected.

4. Candidates must attach with the application form, attested

copies of the certifrca.tes & mark sheets in support of their age and

educational qualiEcations, extracurricular activities and also in
support of their having computer knowledge.

5. T\cyo Character certifrcates as per Clause 6 of the Scheme.

6. Applications may be sent either by Speed Post, Registered Post

with A.D., or through Courier, or can be deposited by hand during

oftice hours.

7. The defective applications, which are not complete in any

respect, will be rejectcd out-right.

8. Applications received after last date shall not be entertained and

the Court will not be responsible for any postal delay.

9. The candidate shall not practice in any court of law nor engage

himself in any professional pursuit during the engagcment as Law

Research.



'13

SCHEDI'LE. II.--rr--

UITDERTANINC

I son/daughter of

resident of

having been assigned job of La.w Researcher,

do hereby submit my undertaking and affirm as under:-

That I .have carefully read the "SCHEUE FOR SELECIIOT AIID

APFOINTXEI{T OF I,AW RESIEARCTIER IlT THE CEIITRE T1OR WDICIAL

ARCHIVES Otr ODISEA (I.E JT'DICIAL HISTORY PROJECT OT TIIE EIGII

COITRI OF ORISSAI' and have fully understood the provisions contained

therein. I understand and do undertake that I am bound by the provisions

contained in the above said scheme and that I will abide by tJ:e provisions of it.

Date Signature

(Name of Candidate)

Verified

(Registrer Generd)
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SCHEDULE. III

CERTI['ICATE

To whom ao evcr lt may coacern

-r1 is to certi& that Mr. / Mrs. / Miss

resident had performed job and

successfully participated in training as Law Researcher

w.e. to He was engaged in the

Centre for Judicial Archives of Odisha (i.e Judicial History Project of

the High Court of Orissa) and his/her performance was found to be

satisfactory I good I outstanding.

Date RDGISTRAR GENERAL

Priried and published by he DirEctor, Dirsclorate of Printing, SEtionery and Publcdbn, Odisha, qjthck-10
ex. Gaz.2023-173+50



Memo No. 14203 (120) /Dtd.14.09.2022

Cop\ fL'\n\arded tO the:-
l. All Officers of the Court,
2. Registrar (Examination) of the Court,
3. ioint Registrar-cum-Principal Secretary to Hon'ble the

Chief Justice
4. Addl. Principal Secretaries/ Senior Secretaries/

Secretaries to Hon'ble Judges of the Court, for placing
the same before their Lordships kind informatlon,

4. All SuperintendenV Section Officer of the Court,
5. Superintendent, Computer Section to upload the same
in the official website of the Court,

through e-NS for information and necessary action.

ffi--
SPECTAL OFFTCER (SPL. CELL)




